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Cantral Administrative Tribuna)
Princinal Bench, New Delni.

ij44/9? in ‘ ;Zﬁ
0A-2041/95

New Delhi this the 23rd day of April, 1287,

Hontble Dr. Jose P. Verahese, Vice-Chairman(l)
Jon'tle Sh. S.P. Biswas, Member ()

1.
i
1.
{

Govt. yvs Sr. Secondary School !
fdarsh Nagar,
Dethi-33. e Petitioner
kthrUUQh Sh. Lokesh Kumar - Not present) k
ETEUS
1. Sh. Tejinder Khanna, _
" Lt. Governor. 9 . -
National Cao1t01 Territory
of Delhi, Rai Niwas,
Rajpur Road, Delhi.-
2. 5h. 5. Raghunathan,
Secretaryt (Education),
Govt. of NCT, Delhi,
01d Secretariat,
Dethi.
~ ‘
3. Sh. Bhiasin, S
DirCLto of Education, \
Govt. of N.C.T. of Delhi, .
Direc .atc of Educatiocn, '
01d Secretariat, :
Delhi, . .v..  Respondents
{through Sh. Vijay Pandita, advocate) i
ORDER(ORAL , .
deliverdd by Hon'hle Dr. Jose P. Verghese, V.C.{J)

The Tearned - counsel for the respondents
states that thev have complied with the order and an
affidavit in this respect has already been filed. We - —
have perused the affidavit and we are satisfisd that the -

order hasz been camp]xbd with, If anv issue is left out,

Tiberty iz aiven to the petitioner to reagitate the same

of action

U')

in appropriate forum as and when the caus

arises. MWith these observations. this contempt petition
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contemners are discharged.
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(Dr. Josg P. Verghess)
Vice-Chairman(l)
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